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NOTIEICATION

S.0. (E). 15[1 exercise of the powers conferred by sub-section (1) read
with clause (b) of the Explanation tc section 35AC of the Income—-tax Act, 1881
(43 of 1961), the [Central Government on the recommendation of the National
~Cammittee, hereby approves the instivition specified in colum 1 of the Table

below and specifies| the eligible projects and

schemes and the estimated cost

thereof as mentioned in column (2) of the Table below and specifies in the

column (3) of the said Table,

allowed as dediuction under said section 35AC.

TABLE

the maximun emount «¢ such ‘cost which may be

N e of the Institutjion

Projecisor Schemes

Maximum emount of
cost to be allowed
as deduction uxer
sect ion 3SAC

M|

(2)

(3)

Sr1 Satya Sai Medical
Trust, Prasanthi Nil ';yam
District Anantapur, |
Andhra Pradesh. |
PIN - 515 134.

(a) Maintenance and running
of cardiology Department;

(b) Repairs/renewals in the
hospital as a whole;

(c) Phase 2nd & 3rd of ENT
Cepartment and its
maintenance.

Rs.1527 lakhs plus the

amount of donat ions

received in respect of
projects and schemes
already approved under
Notification S.0.521(E)
dated 14th July, 1994
and S.0.614(E) dated
14th July, 1984 and

© 23rd August, 1994 to

the extent the amount
collected by way of
donat ions could not

be utilised for the
projects or schemes
ment ioned in the
aforesaid notifications.

. This notif'ioat‘ioin shall remain in force for a period of three assessment
years, namely, 1995—96L, 1986-97 and 1987-98. -
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(V.K. SEHGAL)

Deputy Secretary to the Government of India
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